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No. 14-HLA of 2026/ 100/14649.— The Haryana State Commission for Minorities Bill, 2026
is hereby published for general information under proviso to Rule 128 of the Rules of Procedure
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Bill No. 14- HLA of 2026
A
BILL

to constitute a Commission for minorities in the State of Haryana with a view to protect and
safeguard the interest of minority, to recommend additional social, economic, educational and
cultural requirements of religious and linguistic minorities, to preserve secular traditions and to
promote national integration and for the matters connected therewith or incidental thereto.

Be it enacted by the Legislature of the State of Haryana in the Seventy-seventh Year of the
Republic of India as follows:-
1. (1)  This Act may be called the Haryana State Commission for Minorities Act, 2026.
(2) It shall come into force on such date, as the Government may, by notification in the
Official Gazette, appoint.
2. In this Act, unless the context otherwise requires,-
@ “Chairperson” means the Chairperson of the Commission;

(b)  “Commission” means the Haryana State Commission for Minorities constituted
under section 3;

()  “Government” means the Government of the State of Haryana;

(d)  “member” means a member of the Commission and includes its Chairperson,
Vice-Chairperson and Secretary;

(e)  “minority” means a community residing in the State of Haryana declared by the
Government as minority community by notification in the Official Gazette, from time
to time;

) “prescribed” means prescribed by rules made under this Act;
(@)  “Vice-Chairperson” means the Vice-Chairperson of the Commission.
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3. (1)  The Government shall, by notification in the Official Gazette, constitute a body to be
known as the Haryana State Commission for Minorities to exercise the powers conferred on and
perform the functions assigned to it under this Act.

(2)  The Commission shall consist of,-

(@)  a Chairperson, who shall be a person of eminence, having wide experience in
social life and has worked, contributed in Government activities, to be
nominated by the Government;

(b)  a Vice-Chairperson, who shall be a person of eminence, ability and integrity,
having practical experience in matters relating to the welfare, protection of
rights, social advancement, educational development, economic empowerment
or cultural interests of the minority, to be nominated by the Government;

(c) five non-official members to be nominated by the Government from amongst
the persons of eminence, ability and integrity representing all minority groups:

Provided that the Government may increase or decrease the number of members as per
population of the minority community:

Provided further that all the members including the Chairperson, Vice-Chairperson shall be
from amongst the minority; and

(d)  Secretary, who shall be appointed by the Government under section 7.

4. (1)  The Chairperson, Vice-Chairperson and every member shall hold office for a term of
three years from the date of assuming the charge.

(2)  Whenever a vacancy occurs by removal of the Chairperson, Vice-Chairperson or a
member, as the case may be, such a vacancy shall be filled up by the Government by nomination and
such person nominated shall hold office for the remainder of his predecessor’s term of office.

5. (1)  The Chairperson, Vice-Chairperson or a member may at any time, by writing under
his hand addressed to the Government, resign from his office.

2 Notwithstanding anything contained in sub-section (1), the Government may, by
order, remove the Chairperson, Vice-Chairperson or a member, as the case may be, if he, -

@ becomes an undischarged insolvent; or

(b)  isconvicted and sentenced to imprisonment for an offence which in the opinion
of the Government involves moral turpitude; or

(c)  becomes of unsound mind and stands so declared by a competent court; or

(d)  refusesto act or becomes incapable of acting; or

(e) is, without obtaining leave of absence from the Commission, absents from three
consecutive meetings of the Commission; or

()] has, in the opinion of the Government, abused his position as Chairperson,
Vice-Chairperson or a member, as the case may be, as to render that person’s
continuance in office detrimental to the interests of minorities or the public
interest:

Provided that no person shall be removed except as in clause (a), (b) and (c) until that person
has been given a reasonable opportunity of being heard.

6. The salary and allowances payable to and other terms and conditions of service of the
Chairperson, Vice-Chairperson and a member shall be such, as may be prescribed.

7. (1)  The Government shall appoint an officer of the Haryana Civil Services Cadre, as a
Secretary of the Commission.

(2)  The Secretary shall cause the accounts of the Commission to be maintained and shall
discharge the duties assigned to him by or under this Act.

(3)  The Secretary shall be the Chief Executive Officer of the Commission and shall be
responsible for the proper administration of the affairs of the Commission and its day-to-day
management and shall, -

(@)  operate the grants of the Commission;

(b)  discharge such other functions, which are conferred upon him by or under this
Act or any other law for the time being in force; and

(c)  delegate any of its functions or authority to a subordinate officer of the
Commission.
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8. (1)  The Government shall provide the Commission with such staff, as may be required
for proper functioning of the Commission under this Act.
(2)  The salary, allowances and conditions of service of the staff shall be such, as may be

prescribed.

9. The salaries and allowances payable to the Chairperson, Vice-Chairperson and members and
the administrative expenses, including salaries and allowances payable to staff of the Commission
shall be paid out of the grants referred to in sub-section (2) of section 15.

10. (1) The Commission shall regulate its own procedure with the prior approval of the

Government.

(2)  All orders and decisions of the Commission shall be authenticated by the Secretary
or any other officer of the Commission duly authorized by the Chairperson in this behalf.
11.  No act, decision or proceeding of the Commission shall be questioned or shall be invalid
merely on the ground of any vacancy or defect in the constitution of the Commission or any defect
in the appointment of a person acting as Chairperson, Vice-Chairperson or a member or any
irregularity in the procedure of the Commission, including issuing a notice for holding of a meeting,
not affecting merits of the matter.
12. (1)  The Commission shall meet as and when necessary, at such time and place, as the
Chairperson may think fit:

Provided that the Commission shall meet at least once in three months.

(2)  The Chairperson shall preside over the meeting of the Commission.

(3)  One-half of the members shall form the quorum for a meeting.

13. (1)  The Commission shall perform the following functions, namely :-

(@)

(b)

(c)
(d)
(e)
()
(9)

(h)
(i)

to examine the working of various safeguards provided in the Constitution of
India or the laws enacted by the Parliament or the laws passed by the State
Legislature for the protection of minorities and to make recommendations to
ensure effective implementation and enforcement of all the safeguards;

to monitor the working of the safeguards provided in the Constitution of India,
laws enacted by the Parliament or State Legislature, policies and schemes of
the Government for minority;

to conduct studies, research and analysis on the question of avoidance of
discrimination against minority;

to make assessment of the representation of minority in various services under
the Government of Haryana and the means to achieve the desired level,

to make recommendations for ensuring, maintaining and promoting
communal harmony in the State of Haryana;

to make periodical or special reports to the Government on any matter
pertaining to the minority and in particular, difficulties confronted by them;
to study any other matter, which in the opinion of the Commission, is
important from the point of view of the welfare and development of minority
and to make appropriate recommendations;
to consider the grievances of the minority and to suggest appropriate solution
from time to time;
to look into specific complaints regarding deprivation of rights and safeguards
of minority and take up such matters with the appropriate authorities:
Provided that if any matter specified in sub-section (1) is undertaken
by the National Commission for Minorities constituted under section 3 of the
National Commission for Minorities Act, 1992 (Central Act 19 of 1992), the
Commission shall cease to have jurisdiction in such matters.

(2)  The Government shall cause the recommendations of the Commission to be laid
before the State Legislature along with the memorandum explaining the action taken or proposed
to be taken on the recommendations and the reasons for non-acceptance, if any, of such

recommendations:

Provided that in case of hon-acceptance of any recommendations, the Commission
shall have the right to be heard by the Government.
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14.  The Commission shall, while carrying out its functions under this Act, have the powers of a
civil court and in particular, in respect of the following matters, namely: -

(@  summoning and enforcing the attendance of any person and examining him on oath;
(b)  requiring the discovery and production of any documents;

(c)  receiving evidence on affidavits;

(d)  requisitioning any public record or copy thereof from any office of the Government;
(e)  issuing commissions for the examination of witness and documents; and

j] any other matter, ass may be prescribed.

15. (1) The Commission shall prepare every year a budget estimate of its income and
expenditure for the financial year and shall forward it to the Government for approval.

(2)  The Government shall, after due appropriation made by the State Legislature by law
in this behalf, pay to the Commission by way of grants such sums of money, as the Government may
think fit for being utilised for the purposes of this Act.

(3)  The Commission may spend such sums, as it thinks fit for performing the functions
under this Act, and such sums shall be treated as expenditures payable out of the grants referred to
in sub-section (2).

16. (1) The Commission shall maintain proper accounts and other relevant record in such
form, as may be prescribed.

(2)  The accounts of the Commission shall be audited by an auditor deputed by the
Director, Local Audit, Haryana after the close of each financial year and any expenditure in
connection with such audit, shall be payable by the Commission.

(3)  Anauditor shall have access to all the accounts and other records of the Commission.

(4)  The accounts of the Commission, as certified by an auditor, together with a copy of
the audit report shall be forwarded to the Government by the Commission.

17. (1)  The Commission shall prepare, in such form and at such time, for each financial year,
as may be prescribed, its annual report giving a full account of its activities during the previous
financial year and forward a copy thereof to the Government.

(2)  The Government shall cause the annual report to be laid before the State Legislature.

18.  The Commission may submit to the Government a special report on any matter of public
importance pertaining to the interests of the minority.

19. The Commission may, for the purposes of conducting any examination of witness and
documents under this Act, utilize the services of any agency of the Government with the prior
approval of the Government.

20.  No statement made by a person to the Commission in the course of giving evidence shall be
used against him in any civil or criminal proceedings, except for prosecuting him for giving false
evidence.

21.  The Chairperson, Vice-Chairperson, members and officers of the Commission shall be
deemed to be public servants within the meaning of clause (28) of section 2 of the Bhartiya Nyaya
Sanhita, 2023 (Central Act 45 of 2023).

22. No suit, prosecution or other legal proceedings shall lie against the Chairperson,
Vice-Chairperson, members or any officer performing functions under this Act or any official acting
under the directions of such officer, for anything which is done in good faith or intended to be done
in pursuance of this Act or any rules made thereunder.

23.  The Commission may, for carrying out the purposes of this Act, recommends the Government
to establish a research cell.

24. (1) The Government may, by notification in the Official Gazette, make rules for carrying
out the purposes of this Act.

(2)  Everyrule made under this Act shall, as soon as may be, after it is made, be laid before
the State Legislature.
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25. (1) If any difficulty arises in giving effect to the provisions of this Act, the Government Power to remove
may, in consultation with the Commission by order published in the Official Gazette, make such  difficulties.
provision, not inconsistent with the provisions of this Act, as appears to it to be necessary or
expedient, for removing the difficulty:

Provided that no such order shall be made after the expiry of a period of two years from the
date of commencement of this Act.

(2)  Every order made under this section shall, as soon as may be, after it is made, be laid
before the State Legislature.
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STATEMENT OF OBJECTS AND REASONS

The Haryana State Commission for Minorities is proposed to be set up for providing an institutional arrangement at the
State level for evaluating the safeguards provided in the Constitution and in laws for the protection of minorities, and
for making recommendations to ensure effective implementation of such safeguards and laws in the State of Haryana.

2. A Commission with statutory status would infuse confidence among the minority communities about its
working and effectiveness. It would also carry greater weight with the State Government, its Departments, Boards,
Corporations, local authorities and other organisations concerned with the welfare and development of minorities.

3. It has, therefore, been decided to give statutory status to the Haryana State Commission for Minorities by
the proposed legislation.

4, The Haryana State Commission for Minorities shall consist of a Chairperson, Vice-Chairperson and such
number of Members as may be provided under the Bill.

5. The main task of the Commission shall be to evaluate the progress of the development of minorities in
the State, monitor the working of the safeguards provided in the Constitution and in laws enacted for the protection of
the interests of minorities, and look into specific complaints regarding deprivation of rights and safeguards of minorities.
The Commission shall also undertake studies, research and analysis on issues relating to the socio-economic and
educational development of minorities and make recommendations for effective implementation of safeguards and for
appropriate measures to be undertaken by the State Government.

6. The Bill seeks to achieve the aforesaid objects.

KRISHAN KUMAR BEDI,
Social Justice, Empowerment and
Welfare of SCs and BCs Antyodaya, SEWA, Minister, Haryana.

The Governor has, in pursuance of Clauses (1) and (3) of Article 207 of the Constitution of India, recommended
to the Haryana Legislative Assembly the introduction and consideration of the Bill.

CHANDIGARH: DR. VIRENDER KUMAR DAHIYA,
The 26th August, 2026 Secretary.
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FINANCIAL MEMORANDUM

As per provision made in Section 15 of the proposed The Haryana State Commission for Minorities Bill, 2026,
the Governement may on an application made by the Administrator or the committee, as the case may be, give grant or
advance to the Commission, on such terms and conditions, as the Government may specify for the purposes of managing
the business and affairs of the Commission and its further development. However, advance or any grant cannot be
forecasted at this stage.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 24 of the proposed Bill empowers the State Government to frame Rules for carry out the purposes of the
Act. This delegation of powers to the Executive is of a normal character. Hence, the memorandum regarding delegated
Legislation as required under Rule 126 of the Rules of Procedure and Conduct of Business in the Haryana Legislative
Assembly is enclosed.
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17. (1) omaN, gdad < a¥ & SRM oM dRidemdl & gof fJaror < g ue
fo 9f & forw o a1 RuId 0 oo § dom O 98y W), o fafed fear o, aaw
AT AR TRBR DI BT Ul RT BT |

@ IR I furHvSd & ARRI aifie Rure wFargy |
18. SN, ITAEETH] & Bl | FHid did Agd & bl 9l R APy Rae WRabR
BT IRIA I FHT 2 |
19. 3T, 39 IRIH & ol Wiferat T SxATaSi ® Bl STE BRI D WAl b ol
WHR & U4 AFART F WHR & ! IS0 B Jail & ST HR AhdT 2 |

TN, AR o Tl g GAITd Aol U g%y ¥ g9 @, S fafgd

20, I S @ QR AN Bl BT @fth gRT fbu MU Bl o werd @1 fAear |y <
@ forg S ARG o & Ryam, {50 Rifae or aifves sriafzal § Sva fIwg wgw
el far Sirge |
21. QAN & 3feUel, SURTE], AR AT ARNBIRAT BT R =g AfLdr, 2023 (2023 &7
Dy ARAFTIH 45) B URT 2 & WU (28) B 31 & HIR @ldb Aad & ©U H THST ST |
22, 39 JANIH A1 389G A IAN TY FRIAT & IR0 H AGHEAYAD B g AT fbY S
% forg IR ol A1 a1 & ol 59 JARRM & S| g B alel eue], IUTAE, Fa
7 ) HERY d1erar T ISR & e &1 ox ara fofl el & fiwg o015
a7, IS A1 o At eriarfEar w8 wh |
23,  OIAN, 9 JARRH & HAIGH B HrAFEd B B (Y JJHEH UPIS WU HRA
@ oIy TR®BR BT ST Y FhaT 2 |
24, (1) ROR, IASUF H AR §RT, 39 AMAFTH & JAISHl BT BRITad BT B foIg
IRREACEIRCa

@) 39 R TH & SriF §9Y Y YRS H BT 39S 99N M & 918, JATe,
oY fAETAvST & HE T ST |
25. (1) IR 39 fdfm & Suswl & driffad o § Bis BfoAs SO 81l 8,
TREGR, RN & R A, I9U= H ISR A §RI, 39 AT & Iua-ai I IR
U JUEH BR AP ©, Sl 59 BIoAs DI qR BRI & (oY AEeIH T FAEA Tl B

UR=g BIs W VAT AT, 39 AR & URST &) A1 I 7 99 31 3dfd o qaife &
91 Te! fhar e |

2) U YR & ENF fBy T UAP I BT 39 by 99 & 918, JATNY, I

fAeTAvSe & ARG YT SITQT |
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SEL] TAT BRI BT fdawor
ERATON ST IR D JART BT IRATYAT I WX OR Th GRANTT ARl UaT B+ & Se3d I IRATfdd

g, i feUd@DI & ARel & foy Afders e fAfedl # yex gRem SUrl & Jedid a1 o Fa 3fR
SRATOT 57 U GReM ST T ARl & ) fharaae B RawRel @ o1 9 |

2. U SO UTK SRR SeqdEdd TRl H ISHd HRIBROT iR gdraeiiadr & ufa faeasy S
BT | 39 9T WNPR, S A9, sref, i, =g wfSaxvll doi ScaRadl & bodrT iR faera I
HERIT =T HTSHT B THET JMANT BT RIBIRT bl 31fSd Hecd Ul 817 |

3. I TRaTfad fague gRT SRATOT ST IIcuaRayd MR-INT &I def<d gofl U= &) &l =g forar
T 2|

4. RATOT ST TcuRiT SMANT H 37eye], SUTedel g U I g, o b fagae & urger faar

SIS |

5. SN &1 J& BRI 15T H U@ D] & [ABMN B YT BT Hibd AL, JeqdgH] & i
D GRETVT B AfduT T Al § et GREm Ul & HIAdT BT JIHAUN BIAT R IFTARID] B DRI
AT GREMT SR ¥ dferd fby Sy Haieh fAfre Rspradl o7 Siie ST 8T | AR SqA&I D] & AHISTH—3NTTH
IR Al e o Fafd fIwal o srgdq, gdu iR faveivor Y FHRIG T {Rem Uil & §Td!
fhaTaae 3R T ARPR §RT AUAY S AFT ST SURI & Haeg H RABIRe v |

6. UE fadue SwWam STw @ wmifta & forg 2

PO FAR I,
ARG I AT STfSdhTR,
Sfe vd fUwst o dedror
IR sfdrey war favmT, == sRarom |

ARA & WA & ees 207 & WUS (1) TAT (3) & SFARYN H SJUT - ERATOM G F41 | 39
faSrrd P IR BT T 39 W IR B &) RywiRer @l 2 |

>

fadi® 26 WA, 2026. g |
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TR BRATO ST U@ D AN [4ege, 2026 &1 GRT 15 # fbU 7Y Yo & AR WRBR
RIS AT AAfT gRT fHU 0 Sides W el & 6wy iR AMe! & Fdee 9 $9S S & e & yaremt
& fory woR gr1 Ffde waf ok sl = | 31 o/ge™ a1 31fiF < Fadl € | BTl 39 WR W= AW a1
fBiT STa™ &1 YagAM T8l T S |l & |
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Tgad faue & IR # s

TRATAd fOSgs & Wos 24 gRT 59 AR & AT & i @ gfid 2g o a7 @) wifdaad &
TS 2| PRGN AT BT I8 YIRS U I Wwy &1 2 | 3rd: eRam faum aar & ufshar aon &
e et foramt & | 126 & lF enfed ycarnfod e Geeh smuE R |
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